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BULLETIN PART -1
(Brief record of proceedings)

'Friday, 5™ April, 2002/ Chaitra 15, 1924 (Saka)

Question Hour: _

Starred Questions 122,123, 125-127,129,131, 132 were asked and replied. ,
Replies to Starred Questions 121,124,128,130,133-140 and Unstarred Questions 50-
66 were laid on the Table. :

Papers Laid on the Table:
Minister of Development laid copies of each of the following papers on the Table of
the House :-

I. Copy of Notification No.F.8/5/98-DAM/MR/229-263 dated 16.1.2002
regarding objection/suggestion to exclude market area for regulation of
flowers from the area pertaining to NDMC.

2. Copy of Notification No.F.8/23/2001-DAM/MR/445 dated 4.2.2002 regarding
nomination of Dy. Commissioner (F&S) as an official member of Delhi
Agricultural Marketing Board.

Special Mention (Rule 287):
The following Members raised matters under Rule 287:
1. Shri Mala Ram Gangwal =
Shri Nand Kishore Garg i
Shri Sushil Chaudhary
Shri Surender Kumar '
Shri Harsharan Singh Balli
Shri Amrish Singh Gautam
Shri Mohan Singh Bisht
Shri Jai Bhagwan Aggarwal

® NS E W

Adoption of Committee Reports:

1. Shri Nand Kishore Garg moved the following Motion:

“that this House agrees to the Eleventh Report of the Committee on Private
Members Bills & Resolution presented to the House on the 4™ April, 2002.”
The Motion was put to vote and adopted.

2. Shri Sahab Singh Chauhan moved the following Motion:
“that this House agrees to the Fifth Report of Committee on Government
Assurances presented to the House on the 4% April, 2002.”
The Motion was put to vote and adopted. '
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2.

Private Members Business

Introductmn of Bill:
Shri Mukesh Sharma introduced, ‘The Delhi Lokayukta and Uplokayukta (Second
Amendment) Bill, 2001 (Bill No.24 of 2001)’ with the leavc of the House.

Shri Mukesh Sharma introduced, ‘The Delhi Rescrvanon for other Backward classes

- in committees and Self-Employment Schemes Bill, 2001 (Bll] No 25 of 2001) with

the leave of the House.

Consideration of Bills:

1

Shri Arvinder Singh Lovely moved that, ‘The Delhi Sikh Gurudwara
(Amendment) Bill, 2001 (Bill No.4 of 2001) be taken into
consideration.

The Finance Minister made  statement and requested the Member in-
charge of the Blll to withdraw the Bill.

The Bill wa drawn with the leave of the House.

Shri Mukesh Sharma moved that, ‘The Delhi Senior Citizens Honour
Bill, 2001 (Bill No.5 of 2001) be taken into consideration.
The following Members participated in the debate

1) Shri Nand Kishore Garg

ii) Dr(Smt.) Kiran Walia

ii1) - Dr. Harsh Vardhan

iv) . .Smt. Anjali Rai
The Mlmster of Social Welfare replied and requested the Member
concerned tq withdraw the Bill..
The Bill was withdrawn with the leave of the House.

The House-adjourned for tea;break.

The House reassembled.

Announcement regarding elections to the Financial Committee:

The Chair announced the unopposed election of the followmg Members to the
Financial Committees:

Public Accounts Committee:

S B G D

Shri Harsharan Singh Balli

Shri Puran Chand Yogi

Shri Naseeb Singh- - i
Shri Roop Chand

Shri Charan Singh Kandera

Shri Radhey Shyam Khanna

Shri Moti Lal Bakolia

[ 68
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Committee on Government Undertakings:
Shri Brahm Singh Tanwar

Shri Sahab Singh Chauhan

Shri Kanwar Karan Singh

Smt. Anjali Rai

Shri PC Kaushik

Shri Veer Singh

Shri Ram Singh

N OV LN

Estimates Committee:

sShri Mohan Singh Bisht

shri Avinash Sahney

Shri Jile Singh Chauhan

Shri Tarvinder Singh Marwah

Shri Mahender Yadav

Ch. Shishpal

Shri Amrish Singh Gautam o

N vA W

4.42 Consideration of Bills: 3

PM 3. Shri Arvinder Singh Lovely moved that, ‘The declaration of Assets by
Government Servant Bill, 2001 (Bill No.17 of 2001) be taken into
consideration. .

The following Members partlmpated in the debate:
Shri Mukesh Sharma

Shri Naseeb Singh

Shri Nand Kishore Garg

Shri Bheeshm Sharma

Shri Jile Singh Chauhan

Dr. Harsh Vardhan

Dr. (Smt) Kiran Walia

Shri Radhey Shyam Khanna

Shri Naresh Gaur

= 90 o BN LR e bk o b

The Chief Minister replied and requested the Member concerned to
- withdraw the Bill..
The Bill was withdrawn with the leave of the House by voice vote.

6.02 The House was adjourned up to 2.00 PM on 8™ Aprll 2002
PM

DELHI ' SK SHARMA
5™ April, 2002 SECRETARY
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